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Judgement

M.Y. Eqgbal, J.—Heard the parties.

2. This writ petition is directed against the order dated 19.3.2002 passed by
Presiding Officer, Labour Court, Jamshedpur whereby he has allowed the
application filed by the respondent company and decided to take up some of the
issues as a preliminary issue before deciding other issues. The proceeding before
the Labour Court arose out of a reference made by the appropriate Government
and the term of reference was as to whether the petitioner -the workman of MHS
Department IISCO Ltd. is a workman u/s 2(s) of the I.D. Act, 1947 and whether
the retirement is justified. The Labour Court entertained the application filed by
the respondent and finally ordered that the matter shall be heard only as
preliminary issue (objection raised by the management). In my opinion the
Labour Court is not at all justified in proceeding with piecemeal hearing of the
case. It would be proper for the Labour Court to decide all the issues including
the preliminary issues raised by the respondent.

3. For the aforesaid reason this writ application is allowed and the impugned
order is modified by directing the Labour Court to take up all the issues and
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decide the same by passing reasoned judgment as expeditiously as possible.
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